CENTRAL ADMINISTRATIVE TRISUNAL PRINCIPAL EENCH
£.P No.'347/2000

{0

OA No.1686/95
New Delhi: this the 2!  day of TAECH , 2001
HON'BLE MR.S.R.ADIGE,VICE CHAIRMAN (A)..
HON'BLE DR .A.VEDAVALLI,MEMEER (3)

NoCoi\lea,
Ex.Superintendent,
Govts of Delhi,

Madangir,.,
New Delhif! eeessPetitioner

(By adweate: Shri D.S.Garg)
\lersus

1. shri P.S.Bhatnagar,
Chief secrstary'y
Govte of NCT of Delhi,
5, Alipur Road),
Delhi’

2, Shri Gopal Dixit,
S8 cretary-cum ~Director of Social Welfare,
Govte of NCT of Delhi,
€anning Lane,
Ke.G.Marg,
New Delhi eesssCONtenMnors,

(By Adwocate: shri Rajendra Pandita)

DROER
S.R=Adige, VC(A):

Heard both sides on CP No.347/2000.

f.‘ It is not denied that pursuant to the Tribunal's
order dated 303899 in OA Nos1686/95, a review DPC uas

held by respondents on 291152000( as the sealed wover is: .
reported o have been mis-placed for which the erring

official haw reportedly been taken up seperately)a,nd

applicant has been reqularised w.e.fs 176,94/

3. Applicant's claim for reqularisation f rom

13.7 B2 canmot be adjudicated in a C.Pe It is open

to him to agitate the same seperately in accordanee
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with law, if so advised.’ Giving leave to dpplicant

as aforesaid, the CP is d ropp~ed,’ Notices di scharged,

e ke Folig.

( DR.A.VEDAVALLI ) (S.R.ADIGE )
MEMBER (3) VIGE CHAIRMAN(A),

/ug/




